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PRIVATE MEMNERS' RESOLUTIONS

The following three Resolutisns have found place in the
balloting held on 22nd March, 2000 and may be listed for
discussion on Friday, the 7th April, 2000 =

S.Ho. Hame of the Menber
1. Shri Sushil Choudhary
p Shri Nand Kishore Garg
3. Shri Mahahal Mishra

Shri Mukesh Sharma

Tcext of Resolution

This House recommends that with a
view to check the population
~¥plosion, a suitahle law be

enacted to provide that those having
more than two childyen after the
coming into foree of such a law,
shall not he erligible to contest
election to the Delhi Legislative .
Assembly.

This House recommends that all
registered Co-operative Group
Housing Societies be allotted land
forthwith and steps be taken to
ensure that land becomes available
to such Societies by 3lst

March, 2001,

This House recommends that in
deference to the feelings of
lakhs of people hailing from Bihar
and Eastern U.P., a Bhojpuri-

Maithili Academy be constituted
in Delhi.

S.K. SHARMA
SECRETARY
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